
14 1
>

BENGALURU | SATURDAY, 20 JANUARY 2024

We, the PNBHousing Finance Limited (hereinafter referred to as ‘PNBHFL’) had issued Demand notice U/s 13(2) of Chapter III of the Securitization &
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002. The said Demand Notice was issued through our Authorized
Officer to all belowmentionedBorrowers/Co- Borrower/Guarantors since your account has been classified asNon-Performing(NPA)Assets as per the
Reserve Bank of India/ National Housing Bank guidelines due to non-payment of instalments/ interest. The contents of the same are the defaults
committed by you in the payment of instalments of principals, interest, etc. Further, with reasons, we believe that you are evading the service of
Demand Notice hence we are doing this Publication of Demand Notice which is also required U/s 13(2) of the saidAct. You are hereby called upon to
pay PNBHFL within a period of 60 Days of the date of publication of this demand notice the aforesaid amount along with up-to-date interest and
charges, failingwhich PNBHFLwill take necessary action/measures under all or any of the provisions of Section 13(4) of the saidAct, against all or any
one or more of the secured assets including taking possession of the secured assets of the borrowers and guarantors. Your kind attention is invited to
provisions of sub-Section (8) of Section 13 of the of theSecuritization andReconstruction of FinancialAssets andEnforcement of Security InterestAct,
2002 where under you can tender/pay the entire amount of outstanding dues together with all costs, charges and expenses incurred by the PNBHFL
only till the date of publication of the notice for sale of the secured assets by public auction, by inviting quotations, tender frompublic or by private treaty.
FURTHER, you are prohibitedU/s 13(13) of the saidAct from transferring either byway of sale, lease or in any otherway the aforesaid secured assets.

Property (ies)
Mortgaged

Name/ Address of
Borrower and Co- Borrower(s)

Date of
Demand
Notice

Amount O/s
as on date

Demand Notice

Loan
Account
No.

Sr.
No.

Rs.
55,08,248.31/-
(Rupees Fifty
Five Lakh Eight
Thousand Two
Hundred Forty
Eight and Thirty
One Paisa) as on

09-01-2024.

Mr. P Thangaraju S/o. Mr.
Karupan Palani Swmay & Mrs.
Dhavamani Thangataju W/o.
Mr. P Thangaraju Flat No 202,
RI- EliganceApartment,No 65/5,
Haralur Main Road, AECS
Layout A Block, Parappana
A g r a g a r a , B a n g a l o r e ,
Karnataka- 560100,

3.
HOU/
MRH
/101
6/32
9016

A flat bearing number 202, located on the First floor of the
Apartment building ‘RI Elegance' consisting of bedrooms, one
hall, one kitchen, one dining area andTwo bathroomswith total
Super Built upArea of 1250 square foot including proportionate
share in common areas such as passages, lobbies. staircase
etc. along with one car parking space. property bearing Survey
No.65/5. measuring 15 (Fifteen) Guntas of land. converted for
residential purpose vide conversion order bearing No. ALN /
(S.B) (B.H) S.R. 125/2012-13. issued by the office of the
Deputy Commissioner, Bangalore District, Bangalore on
12.03.2013 and situated at ParappanaAgraharaVillage, Begur
Hobli, Bangalore southTaluk, Bangalore

Name &
Address of
Guarantor(s)
NA

Regd. Office:- 9th Floor, Antriksh Bhavan, 22, K G Marg, New Delhi-110001.
Phones:- 011-23357171, 23357172, 23705414, Website: www.pnbhousing.com

NOTICE UNDER SECTION 13(2) OF CHAPTER III OF SECURITISATION & RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF
SECURITY INTEREST ACT 2002, READ WITH RULE 3(1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 AMENDED AS ON DATE

Place: Karnataka, Dated: 20/01/2024 Authorized Officer (M/s PNB Housing Finance Ltd.)

Marathahalli Branch :-PNB Housing Finance Ltd. #56, Sai Arcade, 3rd floor, Marathahalli Ring Road, Devarabisanahalli, Bangalore - 560103
Jayanagar Branch :-PNB Housing Finance Ltd.1125/12, Ground Floor, Hampi Nagar, Vijayanagar, Bangalore-560104

HOU/
MRH
/061
8/54
1836

1.

Mr.KarthicKrishnaS/o.Mr. TM
Murali Krishna & Mrs. T M
Rama Devi W/o. Mr. TM Murali
KrishnaNo.428, 1st Main Road,
1st Cross, Near Kempe Gowda
Swimming Pool, Bhavaninagar,
G a v i p u r am , B a n g a l o r e ,
Karnataka-560019 Flat No 302,
3rd floor, Sai Sanket, Municipal
No.06, 2nd cross, Gavipuram
E x t e n t i o n , B a n g a l o r e ,
Karnataka-560019.

All that piece and parcel of a Three bed room Apartment
bearing No.302, measuring 2050Sq.ft of super built up area
situated in Third Floor on Front side of "SAI SANKET", built on
the property bearing Municipal No.6, PID No.49-90-6,
measuring East to West 98 ft and North to South 40 ft, in all
measuring 3920 Sq.ft., situated at 2nd Cross Road (as per the
Khatha extract 2nd Main Road), Gavipuram Extension,
Bangalore.

Rs.
57,24,191.13/-
(Rupees Fifty
Seven Lakh
Twenty Four

Thousand One
Hundred Ninety
One and Thirteen
Paisa) as on
09-01-2024..

Mr. Rakesh Kumar Paul S/o.
Mr. Ranjan Paul & Mrs. Supriti
Dev W/o Mr. Rakesh Kumar
Paul No 171-1, Type 2, Near
Cantonement Railway Station,
Vashanth Nagar, Bangalore,
Karnataka-560046.Flat No 305,
2nd Floor, Block C, Aryan
Goldan Arena, Sarjapura -
Attibele Rd, Near Syndicate
Bank,Sarjapura, Bengaluru,
Karnataka 562125.

AThree (3) Bedroomapartment bearingNo. 305 in Block - C on
the Second floor, of the residential complex known as "Golden
Arena" to be constructed in the residentially converted land
bearing Sy.No.319/2 (converted vide Official Memorandum
No.ALN.AA.SR.293/2011-12, dt: 30-07-2012), measuring 29
(Twenty Nine) Guntas, Sy.N0.320 (converted vide Official
Memorandum No. ALN. AA. SR.293/2011-12, dt:30-07-2012,
measuring (Seven) Guntas, Sy.No.320 converted vide Official
Memorandum No.ALN.AA.SR.361/2012-13, dt:20-03-2013),
measuring 1(One)acre, Sy.No.291/1 (converted vide Official
Memorandum No. ALN. AA. SR.292/2011-12, dt:30-07-2012),
measuring 1(one)Acre, Sy.N0.320 (converted vide Official
Memorandum No.ALN.AA.SR.361/2012-13, dt:20-03-2013),
measuring 20(Twenty) Guntas, Sy.No.321 (converted vide
Official Memorandum o.ALN.AA.SR.158/2011-12, dt:24-11-
201 1), measuring 0.26.08 (Twenty Six and Half) Guntas,
Sy.No.321 (conver ted v ide Offic ia l Memorandum
No.ALN.AA.SR.157/2011-12, dt:24-1 1-2011), measuring 10
(Ten), Sy.No.321 (converted vide Official Memorandum
No.ALN.AA.SR.291/2011-12, dt:30-07-2012), measuring 30
(Thirty) Guntas, situated at BidaraguppeVillage,Attibele Hobli,
Anekal Taluk, Bangalore

11/01/2024

Rs.
25,24,481.51/-
(Rupees Twenty
Five Lakh Twenty
Four Thousand
Four Hundred
Eighty One and
Fifty One Paisa)

as on
09-01-2024.

4 HOU
/BA
N/08
16/3
070
65

Mr.Arun PrakashRavichandran
S / o . M r . R a v i - c h a n d r a n
Natarajan & Mrs. Padma-shree
Arun Prakash W/o Mr. Arun
Prakash Ravichandran No
1 3 2 / 6 - 2 , 3 r d M a i n , 2 n d
Cross,Navodaya Nagar, JPNagar
7th Phase, Bangalore, Karnataka-
560078. Flat No C-405, 4th Floor,
B l o c k - B , M u l b e r r y M i s t ,
SorahunaseMain Road, Near sub
r e g i s t e r o f fi c e , Va r t h u r ,
Bangalore–560087

APARTMENT bearing No. C-405, in Fourth Floor, "MULBERRY
MIST"measuring 1180 Sq.feet super Built-upArea, containing 2
Bedrooms, together with one Car Parking Space, including
proportionate share in common areas such as passages,
lobbies, staircase, contained in the multistoried building to be
constructed on the Property bearing converted Sy.No.57, and
Property bearing converted Sy.No.58/l and Property bearing
converted Sy.Nos.56 and 55/3, all the said lands are situated at
adjacent to each other at Varthur Village, Varthur Hobli, earlier
Bangalore South Taluk, presently Bangalore East Taluk, totally
measuring 3Acres and 15Guntas.

Rs.
25,86,730.46/-
(Rupees Twenty
Five Lakh Eighty
Six Thousand
Seven Hundred
Thirty and Forty

Six Paisa)
as on

09-01-2024.

2. NA

NA

NA

HOU/
MRH
/091
7/42
9366

11/01/2024

11/01/2024

11/01/2024

FORM A
PUBLIC ANNOUNCEMENT

[REGULATION 14 OF THE INSOLVENCY AND BANKRUPTCY BOARD OF INDIA
(VOLUNTARY LIQUIDATION PROCESS) REGULATIONS, 2017]

FOR THE ATTENTION OF THE STAKEHOLDERS OF
M/S. IVANTI SOFTWARE INDIA PRIVATE LIMITED

1. NAME OF THE CORPORATE PERSON M/S. IVANTI SOFTWARE INDIA PRIVATE LIMITED

2. DATE OF INCORPORATION OF
CORPORATE PERSON

23rd JUNE 2016

3. AUTHORITY UNDER WHICH
CORPORATE PERSON IS
INCORPORATED / REGISTERED

ROC BANGALORE UNDER THE COMPANIES
ACT, 2013

4. CORPORATE IDENTITY NUMBER OF
CORPORATE PERSON

U72900KA2016FTC094387

5. ADDRESS OF THE REGISTERED
OFFICE AND PRINCIPAL OFFICE
(IF ANY) OF CORPORATE PERSON

UNIT 4A, LEVEL 2, BLOCK-B, 65/2, BAGMANE
LAUREL, BAGMANE TECH PARK, C.V.RAMAN
NAGAR, BYRASANDRA, BANGALORE-560093,
KARNATAKA

6. LIQUIDATION COMMENCEMENT DATE
OF CORPORATE PERSON

20th JANUARY 2024

7. NAME, ADDRESS, EMAIL ADDRESS,
TELEPHONE NUMBER AND
REGISTRATION NUMBER
OF THE LIQUIDATOR

NAME: VISWANATHAN RAJAGOPALAN
ADDRESS: PLOT NO.4, 1/787A, DEIVANAI
NAGAR, II STREET, MADIPAKKAM,
CHENNAI-600091, TAMIL NADU
E-MAIL: viswanathan.irp@gmail.com
MOBILE: 63792 52059
REG.NO: IBBI/IPA-003/
ICAI-N-00275/2020-21/13069

8. LAST DATE FOR SUBMISSION OF
CLAIMS

19th FEBRUARY 2024

Notice is hereby given that the M/s. IVANTI SOFTWARE INDIA PRIVATE LIMITED has commenced
Voluntary Liquidation on 20th January 2024. The stakeholders of M/s. IVANTI SOFTWARE INDIA
PRIVATE LIMITED are hereby called upon to submit a proof of their claims as on the commencement
of this Liquidation process in the appropriate Form as per IBC Voluntary Liquidation Regulations
2017, on or before 19th February 2024 to the Liquidator at the address mentioned in the above
Item 7. The financial creditors shall submit their proof of claims by electronic means only. All other
creditors may submit the proof of claims, in person or by registered post or by electronic means.
Submission of false or misleading proofs of claims shall attract penalties.
DATE: 20th January 2024 VISWANATHAN RAJAGOPALAN
PLACE: BANGALORE LIQUIDATOR OF THE COMPANY

REG.NO: IBBI/IPA-003/ICAI-N-00275/2020-21/13069
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This is to notify General Public that,Sri. K.S.
Chandrashekar, having acquired the
Schedule Property through Sale deed from
Sri.S.Mruthyunjaya on 09.03.2000, Reg
No.4577/99-2000. Subsequent to death of
K.S.Chandrashekar aforesaid schedule
property devolve to his legal heir viz.,
Smt.H.B.Hemavathi W/o. Late K.S.
Chandrashekar. she represent that the
previous Allotment letter issued by C.I.T.B
dated 17.05.1961 No. A7/733/H/61-62, in
favour of H.C. Muniyappa, Possession
Certif icate issued by C.I.T.B dated
21.03.1962 in favor of H.C.Muniyappa, Sale
Deed dated 07.07.1968, Reg No. 2179/
1968-69 executed by H.C. Muniyappa in
favor of S.Mruthyunjaya and Sale Deed
dated 17.02.1973, Reg No.4032/1972-73
executed by C.I.T.B in favor of H.C.
Muniyappa have been lost/misplaced. if
any person/s come in contact of the same
or found they may return the same to my
client or the below mentioned address. If In
this regard, my client's have also lodged a
police complaint in respect of lost
document online which is registered as lost
report No.0891730/2024 on 17.01.2024
In view of the above, anybody, who has any
manner of right, title, charge, interest, claim
on the said schedule Property or any
objections in whatsoever manner may file
their objections and/or to the undersigned
within Seven days from the date of
publication, and if the undersigned, does
no t r ece i ve any ob j ec t i ons f r om
whomsoever in whatsoever manner then it
shall be presumed that the said schedule
Property is free from encumbrances and
obligations.

SCHEDULE PROPERTY
All and piece and parcel of the property
bearing Site No.733/56, 5th Main Road,
BBMP ward No.33, V i jayanagara ,
Bengaluru-560040, measuring East to
West 35 feet and North to South 51.6 sq ft.,
total measuring about 1806 sq.fts
comprising of building comprising of
Ground, First and Second Floor having built
up area of Ground Floor 10 Square Meters,
First floor 9.50 Square Meters, 2nd Floor 1
Square Meter., with Ground Floor having
Mosaic Flooring, First and 2nd Floor having
Red oxide Flooring, RCC Roof, JungleWood
Doors and Windows with basic amenities
and bounded by: East : Site No.734,West:
Site No.733/A, North: Road, South: Site
No.716.

HEMANTHA K.M, Advocate
No.167/Y, 1st Floor, 59th Cross, 13th
Main, 3rd Block, Bashyam Circle,

Rajajainagar, Bengaluru-560010. Mobile
No.9036625406

Email: hemanth554450@gmail.com
Smt.H.B.Hemavathi

Mobile No.9164688491
Dated: 19.01.2024

PUBLIC NOTICE

IN THE COURT OF THE 23rd ADDL CHIEF
METROPOLITAN MAGISTRATE AT BENGALURU

Crl. Mis.No. 362/2024
BETWEEN: 1) B. Bhagavan Singh, S/o K. Balaji Singh,
Aged about 40 years, R/at No.39, 16th Cross, Near
Siddaramanna Hostel Gayathri Layout, Basavanapaura
Main Road, Krishnarajpuram, Bengaluru-560036. 2) Smt.
Anusuyabayi, W/o Raghu Singh, Aged about 48 years,
R/at No.110, Seegehalli, Kannamangala, Bengaluru-
560067. 3) Mangala Bai, W/o Anad Singh R/at
Kurubarahalli, Shillangere, Kolar, Karnataka-563101
...Petitioner
AND: The Commissioner of Births & Deaths BBMP
Bengaluru ...Respondent

PUBLIC NOTICE
Whereas, the petitioner has filed the above petition U/s
13(3) of the birth and death acts seeking direction to The
Commissioner registrar of Birth and Death, Commissioner
of Bengaluru, to Register the death of the deceased She is
mother of the petitioners by name INDRA BAI, W/O
LATE.K.BALAJI SINGH who died on 20/08/2008 at No.39,
16th Cross, Gayathri Layout, Basavanapura Main Road,
K.R.Puram, Bengaluru-560036.
If Any person interested in the matter may appear before
the Hon'ble XXIII Addl Chief Metropolitan Magistrate Court
in Crl.Mis.No.362/2024 either personally or through an
advocate duly instructed on 12-02-2024 at 11.00 a.m
otherwise the matter will be heard and decided as ex-
party.
Given under my hand and seal the court dated on this
12-01-2024
By order of the Court, Sheristedar, XXIII ACMMCourt.

IN THE COURT OF THE HON'BLE 23rd ADDL. CHIEF
METROPOLITAN MAGISTRATE AT BANGALORE

C.Mis.No. 254/2024
Between: 1. Sri. LIVIN.L, S/o Late. Lazar, Aged about
26 years, 2. Smt. LATHA, W/o Late. Lazar, Aged about
45 years,3.MARYJENIFERD/o Late. Lazar, Aged about
24 years, All are R/at No.14/3, 2ndMain Road, Nanjappa
Layout, Adugodi, Bangalore-560 030 ...PETITIONERS
And: The Commissioner of BBMP Registrar of Births
&Deaths, Bangalore. ...RESPONDENT

NOTICE
Whereas, the petitioners have filed the above petition
U/s. 13(3) of the birth and death acts seeking direction to
the commissioner Bangalore to register the death of the
deceased is the father of the petitioner No.1 & 3 and
husband of petitioner No.2 by nameA. LAZARS/o. LATE.
ANTHONY SWAMY, who died on 04-08-2006 at St.
PhilomenaHospital, Viveknagar, Bangalore-560 047.
If any person interested in the matter may appear before
Hon'ble Addl. Chief Metropolitan Magistrate at
Bangalore, either personally or through an advocate duly
instructed at 11.00 am. on 12-02-2024 to which date
the case is posted for hearing.
Given under my hand and the seal of the court dated on
this 12-01-2023
By order of the Court, Sheristedar, XXIII ACMM,
Bangalore

Advocate for Petitioner: Smt. UMADEVI .K. M
No.2, Sarpabushan Mutt, Next to BBMP office,

Upparpete, Bangalore-560 009.

IN THE COURT OF THE 45th ADDL. CHIEF
METROPOLITAN MAGISTRATE AT BANGALORE

C.Misc. No. 7831 /2023
BETWEEN: 1) RAMESHWARI .P. N, W/o Late. Nandaraju
.B, Aged about 43 years, 2) NANDINI .B.N, D/o
Late.Nandaraju.B, Aged about 24 years, 3) ABHAY .B.N,
S/o Late. Nandaraju.B, Aged about 23 years, All are residing
at No.482/3A, Hondada Road, Chitragara, Galli Devaraj Urs
Layout-DVG Davaranagere, Karnataka-577006 . . .
PETITIONERS. All the above petitioners to attend the above
case for petitionerNo.1
AND: THE COMMISSIONER REGISTRAR OF BIRTH AND
DEATHS, WEST TALUK , B.B.M.P. BENGALURU
...RESPONDENT

PUBLIC NOTICE
Whereas, the petitioners named above have filed the above
petition seeking direction to The BBMP Registrar of Birth
and Death, at Bengaluru, to Register the date of death of the
deceased. is the Petitioner No.1 is wife and petitioner No.2
and 3 are children's of the deceased by name as
NANDARAJU.B. S/O BASAPPA as he was died on
15/07/2022 at No.53/1, Opp. Om Shakthi Paradise Hotel,
Footpath, Cottonpet, Bengaluru- 560053.
Any person interested and having any objection in this
matter, may appear before the 45th Addl Chief Metropolitan
Magistrate Court at 11.00AM on 13-02-2024 towhich date
the case is posted for hearing.
Given under my hand and seal the court on this
17-01-2024
By order of the court, Sheristedar, XLV Addl. Chief
MetropolitanMagistrate Court Bengaluru City

Advocate of Petitioners: Umadevi K.M
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